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CENIRAL ADMINISTRATIVE TRIBJNAL 7~
PRINIPAL BENCH

New DELHI
O.A. NO. 185091 DECIDED ON : 3.7.1992
smt. Tara Rani Telaney vee Applicant
Versus
Unien of India & Ors. cos Respendents

CORAM : THE HON'BLE SHRI P. C. JAIN, MEMBER (A)

shri B. B. Verma, ceunsel for the fpplicant
Shri M. L. Verma, ceunsel fer the Respondents

JUDGMENT (ORA&)
Hen'ble Shri P. C. Jain, Member (A) :-

The applicant whe was empleyed as U.D.C. in the Office
of the Directer General (Investigatien) Nerth, ef the
Inceme Tax Department, went on voluntary retirement w.e.f.
28.2.1989, Her grievance in this C.A. filed under Sectien
19 of the Administrative Tribunals At, 1985 is that her
various retirement dues were paid with censiderable delay
and as such she has claimed interest en the delayed payment.
To be precise, she has prayed fer — (1) that the cemmutatien
value of her pensien should be re-werked out with referemnce te
her age at 44 years linstead eof 45 years as dene by the
respendents, and censequentially she sheuld be paid a
dif ference of Rs.677/- with interest at the rate of 18 per
cent froem 1.4.1991; (2) that missing credits in her General
Prevident Fund acceunt fer 21 menths be paid te her with
interest at the rate of 18 per cent; (3) interest at the
rate of 18 per cent en the gratuity amount of Rse.21,600/-
frem 1.3.1989 te 31.3.1991; (4) interest on arrears of pensien
ameunting te Rs.4,289/-; (5] refund ef Central Geverment
Enployees Insurance Scheme ameunting te Rs.205/~ aleng with
imterest at the rate of 18 per cent frem 1.3.1989 till the
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date of actual refund; and (6) pre-rata benus fer 11 menthsef
service and interest at the rate of 18 per cent. She has alse
prayed for a declaratien that the spplicant is entitled te
transfer grant, packing allowance and cest eof jeurney upte
Bembay like any ether Govermment servant with a lien en this
right fer six menths after all her dues are settled. Further,
she has prayed fer cest ef the preceedings as alse interest

en the tetal claim during the pendercy eof this O.A

2. The respendents have contested the C.A. by filing a reply
te which the applicant has filed a rejeinder. Thereafter, the
respendents have alse filed an additienal af fidavit. I have:
carefully perused the material en record and alse heard the

learned counsel for the parties.

3. Learned ceunsel fer the applicant submitted at the bar
that the applicant has since received the ameurt due te her
on account of the Insurance Scheme and nething mere is due te

“

her on that account,

4, As regards the interest en arrears of pénsi@n, it cannet
be disputed that the applicant ‘bec ame entitled to monthly
pensien w.e,f. 1.3.1989 but the same was sanctiened seme time
in March,rl99l and the amount was credited to her account, as
per the statemerit of the learned ceunsel for the applicant,
for the first time in spril, 1991. The deferce of the
respondents is that she had submitted her papers en 14,12.1989.
Theugh the applicant contests this on account eof the fact
that the ferms were submitted by her earlier, yet it appears
to be that certain errors were detected in the ferms filled-up
by her and the dafe 14.12.1989 appears to be with reference
to the date when the preperly filled in forms were available

with the respendents. Leaving the peried.of about three menths




e A

for precessing the matter, I am of the view that the applicant
is entitled te interest for the peried from 1.4.1990 te
February, 1991 at the rate of 12 per cent per amnum.

5. As regards the dispute abeut the manner ef commutatien
of the pensien, the respondents have stated in their reply
that the applicamt had applied for cemmutatien enly en
14.12.1989., This statement of the respendents has net been
centreverted by the applicant in her rejeinder. This beimg
the case, and the date of birth of the applicant falling in
July, her commutation entitlement under the rules ceuld net
have been worked ;ut with refererce te age at next birthday
in 1989. Thus, it is net pessible to held that the commuted
value of pensien has net been cerrectly werked out. Learned
counsel for the applicant stated that the commuted valud ef
pensién was released te her by sanctien issued in March, 1991.
The pesitien of the rule is that until the cemmuted value of
persien is credited te the account of the retired Gevermment

empleyee, he centimues to draw his total gress pemsion, In

view of this, any claim fer interest on delayed payment of

cemmutatien of pensien is net legslly tenable.

6., On the greunds which have already been stated with refererce
te interest on arrears of pensioen, the applicant is alse
entitled te interest at the rate of 12 per cent per annum

on the amount of gratuity ef Rs.21,600/- from 1.4.1990 te

28. 2‘1—991"

T The applicant in her O.A. has specif ically centended that
as per the letter eof the zonal Acceunts Off icer dated 1.2.1989
credit for the fellewing months in the G.F.F. account of the

applicant were missing :- e
(a) September & Octeber, 1990,
(b) December, 1970 te March, 1971,

(¢} June, 1973,
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(d) May te September, 1974,

(e) February, 1975 te March, 1975,

(f) September, 1975 te March, 1976 (Tetal 21 months)
In their reply, the respondents have eonly stated that cepies
of GPF acceunt statement are given te the employees every year
and that it is their duty te poimt eut missing credit te the
concerned eff icer and get it settled which the applicant had
failed to do se, This may be the plea for deferce for denying
any interest on the alleged delayed payment, but cannet at all
be the reasen fer denying the applicant the money which she
paid by means of menthly subscriptien tewards GPF acceunt.
fhe respendents are accerdingly directed teo tracgréhe af eresaid
missing credits within a peried of three months frem the date
of receipt of a copy of this erder and pay the amount found due
te the applicént within ene menth thereafter. Needless te say
that under the rules even if a missing credit is traced
subsequently and given credit te in the account fer the
subsequent perieds, the subscriber is entitled to interest

B -
frem th:ﬁ;' which the subscriptien relates, and, therefere,

while werking eut the amount due to the applicant en that
acceunt, the credit eof interest as aferesaid shall alse be

allewed at the relevant rate fer the related peried.

8. As regards the claim ef the applicant fer pre-rata benus
for 11 months ef service and interest at the rate of 18 per cent

thereen, the respondents have specifically stated that under

the relevant erders this was payable only to these empleyees
whe were in service as on 31.3.1989. There is nething en
recerd te centrevert this statement. Accerdingly, this claim

cannet be zllewed.
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kJ"f.-or retirement or within ene year of the date of retirement.
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9. As Iegards the prayer for a declaratien in faveur eof the
applicant fer entitlement of transfer grant, packing allewarce
and cest eof jeurney upte Bembay, the respendents have specifi-

cally stated in their reply that as per rules, this comcessien
should be availed by the empleyees during leave pe‘gl:étm "b

The applicant has net shewn that this is net the previsien
under the rules. She has alse net shewn that she had perfermed
jeurney and had transperted her persenal effects within one
year of her retirement. Accerdingly, she is net entitled te
this relief prayed fer in accerdance with the previsiens ef the

rules en the subject.

10. I de net find sufficient greund te either award cests er ‘
to award interest for the claimsallewed fer the peried during *
which this CG. A has been pending.

1l In the light of the foregeing discuss ien, this C. A is ;
partly allewed in terms eof the directiens fer payment ef interest
fer delayed payment of pensien, fer payment eof interest on
delayed payment ef gratuity and fer tracing the missing credits
in the GPF acceunt and paying the ameunt feund due to the
applicant, within the peried specif ied in the feregeing paras.

Ne cests.

QLL’/(

( P. Co Jain )
Member (A)




